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GUvjAHATJ BENCH: 
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0_~.iginal ~ippiecati-on  NO:  

M~se PetJLtion No :  

Cont~mpt Petitio, wo:  
Relv!liew ivpplecatiuri Nc) :  

.ApPl lecants :  

Re ~: Pcihdants :  

,,A vioc6tee for the Applecant_:,:_A_j~ . & ~ V 

Poc ~te for the Respondants.-_ 
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Ah 	1, 20-10-2004 	Heard Mr-A.R.Sikdar, learned counsel 

for the applicant. 

tikd ­ 11, 	 Issue notice. 
i ,or 	 'List the case on 21.11.2003 for admi- 
vide 	tPO;i ~ ,., I", 	.~ 	9, 	*1 ssion. 

ice-Chairman 
bb 

I JWW  12l-11.2003 ,~ .  present The Hon'ble Smt. Lakshmi 
Swaminathan, Vice-Chairman 

Y The Hon'ble Shri S.K.Naik 
Administrative Member. 

mr-A.K.Chaudhuri, learned Addl.C.G.S.. 
C, enters appearance on behalf of the rds- 

pondents. He seeks and is allowed further 

four weeks to file reply affidavit. Two 

_z0f L&I 53 	 weeks for rejoinder, 	 — t~ 

List on 5.1.2004. 

1D 	
bb 

member 	 Vice-Chairman 

fy 	6 



5-1-2004 	Mr. A* K. Chaudhury, learned Addl, 
C-G-S#C# for the respondents is not 

present* List the matter on 20.1.2004 
VL- 	 f or admission, 

Member (A) 
mb 

20.1.2004 Present The Hon'ble W 
- 

Bhara~ Bhusan, 
Judicial Member# 
The HonIble Nx. K.V. Prahladan, 
Administrative Member.' 

2, 
Heard learned counsel for the 

A5 	 parties. 
Ordered passed separately.' 

149 m 
.

17 	 C;  al ~e(A 	 mber (J) 
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CENTRAL ADHIN1,STPATIVI~. TRIBUNAL 
GUWAHhTI BFI=H 

228/2003. 

DATE OF DECISION 20.'01.2004. 

Sri Ali Akbar Sheikh 
-.-.APPLicAi~T(s). 

None present for the ap lic ,3nt. P ............... 	 FOR THE 
APPLICANT(S). 

-VERSUS- 

U.O.I. 	Grs.' 
........ RESPONDENT(S) 

Sri A.K. Chaudhury, Addl. C.G.S.G. 
.......... A~DVOCATE FOR THE 

RESPONDENT(S). 

A rHl~ HON'BL4 MR.- BMW BHUSAN O  JUDICIAL NEMBER. 

HE HON'BLE MR- K-V- FIRAHLAMN, ADAUNISTRATIVE VEPABER. 

Whether Reporters of local papers may be allowed to see the 
judgment 

To be ref erred to the Reporter or not? 

3, 	Whether their Lordships wish to see the fair copy of the I 
Judgment 

Whether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Hon'ble Member 

~_'r 



CENTRAL ADMINISTRATIVE TIRBUNAL, GUWAHATI BENCH. 

original Application NO. 228 of 2003. 

Date of Order : This the 20th Day of January,2004. 

The Hon'ble Shri Bharat Bhushan,judicial Member. 

The Hon'ble Shri K.V.PRahladan, Administrative Member. 

shri Ali Akbar Sheikh, 
S/o Ahmed Ali Sheikh $  
R/o Vill & P.C. Padmer Algapur Part-,II, 
Dist. Dhubri, Assam 	 Applicant 

None present for the applicant. 

Versus 

Union of India, 
through the Secretary, 
Ministry of Communication (post) 
Govt. of India, 
~Jew Delhi-110001- 

The Director of Postal Services(HQ) 
Assam Circle, Guwahati. 

The Chief Post Haster General, 
Assam Circle, 
Guwahati-l- 

The Superintendent of post ()ffices, 
Goalpara Division, 
P.C. & Dist. Dhubri, 
PIN - 783 301. 

The Inspector of posts, 
Dhubri Sub Division, 
Dhubri-783301. 

The Post Master, 
Dhubri Head office, H.S.G.-I 

By Shri A.K.Choudhuri, Addl,.C.G.S.C. 

* . . Respondents. 

0  R D E R (ORAL) 

BHARAT BHUSHAN,JUDICIAL MEMBER, 

None present for the applicant. Mr A.K.Choudhuri, 

learned Addl.C.G.S.C. for the respondents is present. The 

reply not filed so far. In our view the O.A. can be disposed 

of even at this stage. 

2. 	The applicant states that he was working as EDDA EDMC, 

Padmer Alga EDBO with effect from 15.10.1993 to 15-10-1997 

and during the said period he applied for the post of Group 
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ID' under APS  and his candidature was accepted and he was 

appointed in the cadre of Group D under APS. But after the 

expiry of his bond period of 18 months he had been released 

from the post of  Group D vide Major o.r,. letter No.5010 A-4 

dated 20.11.2002 and he had been returned back from the APS 

on 24.il.2002. Subsequently the Superintendent of Post offices 

Goalpara Division, Dhubri vide letter dated 16.12.2002 informed 

the SDI(P), Dhubri (Annexure-7) that the petitioner had since 

been discharged from Army Postal Service on 20.11.2002 on 

exl;reme compassionate ground and the SDI was directed to 

take necessary action for posting of the officiallin the 

justified vacant GDS post. 

3. 	The applicant filed an appeal dated 21.4.2003 before 

the Chief Postmaster General, Assam Circle,Guwahati (Annexure-11 

wherein he stated that he has applied for his posting uhder 

the parent civil unit in Group D cadre and he had been 

considered for the post of GDSMD at Borkand but his represen-

tation dated 27-12-2002 praying for posting in Group D cadre 

had been rejected by the superintendent of Post Offices, 

Goalpara Division but the said r 	 n has not yet 

been disposed of. This being the case, In our view the O.A. 

can be disposed of at this stage by giving direction to the 

appellate authority i.e. Chief Postmaster General, Guwahati 

to dispose of the appeal dated 21.4.2003 filed by the applicant 

within a period of four months from the date of receipt of 

this order by passing a reasoned and speaking order. The 

respondents are accordingly directed. 

The O.A. thus disposed of. No order as to costs. 

K.V.PRAHLADAN 
	

BHARAT BHUSHAN 
ADMINISTRATIVE MEMBER 

	
JUDICIAL MEM3ER 

M 
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GUWAHATI BENCH, GUWAHATI. 

(An application under Section 19 of the Central Administrative 

Tribunal Act, 1985) 

ORIGINAL APPLICATION NO. 	/2003 

Sri Ali Akbar Sheikh 

-Versus- 
I 

Union of India & Others 

INDEX 

.... Applicant 

- Respondents 

S1. 	Particulars 	 Page No. 
No, 

 APPLICATION with VERIFICATION 1 to 13 

 Annexure No.  1 

A copy of the appointment order dated 
29.10.93 

 Annexure No.2 

A copy of the letter dated 18.9.97 issued 
under the signature of Supdt. of Post Office 
Goalpara Division 

 Annexure No.3  : 	, 	- - - 	- - 	, 	- 	- - 

A photocopy of Identity Card as APS in 
SEP-ED Cadre 

 A  nnexure No.4 

A copy of the representation dated 3.2.2000 

 Annexure No.5 

A copy of the memo of release order 
dated 1.11.2002 

0 ':~~ 
 - - Annexure No.6  : 	- 	- — -- 	- 	- ' 

A copy of the representation dated 2. 12.2002 

 Annexure No.7-: 

A copy of the order dated 16.12.2002 



 Annexure No.8 

A translated copy of the representation 
dated 27.12.2002 

 Annexure No.9 

A copy of the impugned rejection order 
dated 3.3,2003 

 Annexure No.10 

A copy of the joining report dated 16.4.2003 

 Annexure No.11 

A copy of the appeal petition dated 21.4.2003 

 Annexure No. 12 

A copy of the office order vide memo 
No.B2/2-9(6)/2001 dtd. 17.7.2001 

14.
~ 

A.nnexure No. 13 

A copy of the order dated 26.5.2003 

'Filed by 

'Date 10/0 	
(A. R. SikdA'r) 
Advocate. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI. 

. (An application under Section 19 of the Central Administrative 

Tribunal Act, 1985) 

ORIGINAL APPLICATION NO-.--9-;' 	/2003 

Sri Ali Akbar Sheikh 	 Applicant 

-Versus- 

Union of India Others 	 ... Respondents 

DETAILS OF THE APPLICANT : 

Name of the Applicant 	Sri Ali Akbar Sheikh, 

S/o Ahmed Ali Sheikh, 

R/o Vill. P.O. Padmer 

Algapur Part-11, 

P.S. South Salmara, 

Dist. MuM, Assam. 

Designation 	 GDSMD (Gram Dak Sevak) 

Borkanda Branch: Office, 

Under Bilasipara S.O. 

(Sub-office), under Dhubri,H.O. 

PARTICULARS OF RESPONDENTS: 

Name & Designation of the 	1. The Union of India, 

respondents 	 through the Secretary, 

Ministry of Communication 

(Post), Govt. of India, New 

Delhi - 110 001'. 

j 
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The Director of Postal 

Services (11Q), Assam Circle. 

The Chief Post Master 

General (CPMG), Meghdoot 

Bhawan, Guwahati-1. 

The Superintendent of 

Post Offices, Goalpara 

Division, P.O. & Dist. Dhubri 

PIN - 783 301. 

The Inspector of Posts, 

Dhubri Sub-Division, 

Dhubri - 783 301 

The Post Master, 

Dhubri Head Office l  H.S.G.-I. 

PARTICULARS OF ORDERS AGAINST WHICH THE APPLICATION IS 

MADE: 

1) 	Against the order No. B/APS/III dated 3.3.2003 issued 

under the signature of the Superintendent of Post Offices, 

Goalpara Division, Dhubri rejecting the prayer of the 

applicant for accommodation in the post of Group-D after 

being discharged from APS (Army Police Service) where he 

served in Group-D Cadre. 

2. JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the cause of action has arisen within 

the jurisdiction of this Hon'ble Tribunal. 

J 

I 
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! L I M -1-TAT I IJON : 

The applicant declares that the application is filed before this 

Hon'ble Trib unal within time limit prescribed under Sec. 21 of 

Administrative Tribunal Act, 1985. 

FACTS OF THE CA-S E 

4. 1. That the applicant is a citizen of India and permanent 

resident of Vill. & P.O. Padmer Alga, Part -II,, P.S. South 

Salmara & Dist. Dhubri, Assam. 

The. applicant passed HSLC examination in the year 

1993 and there after he was in search of a job to maintain 

his family, The applicant came to learn that the authority 

intended to.appoint for the post of EDDA@ EDMC,, Padmer* 

Alga EDBO. On approach of the applicant the authority 

appointed the petitioner provisionally in the aforesaid 

vacancy till regular appointment is made. The applicant 

accordingly joined his service and took charge of the office 

as EDDA(C) EDMC, Pad mer Alga on 29.10.93. 

A copy of the appointment order dated 

29.10.93 is annexed as Annexure No. 1. 

4.2. That the applicant begs to state that he was continuing his 

- duty in the aforesaid capacity at Padmer Alga under the 

Dhubri Head Office. The petitioner begs to state the 

during his service in the aforesaid capacity an interview 

was held for selection of candidates for deputation to.Army 

Postal Service. The petitioner appeared in the said' 

10 
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interview and got selection and accordingly he was posted 

in Army Postal Service in Group-D Cadre and joined on 

16.10.97. 

A copy of the letter dated 18.9.97 issued 

under the signature of Supdt. of Post 

Office Goalpara Division is annexed as 

Annexure No.2. 

A photocopy of Identity Card as APS in 

SEP-ED Cadre is annexed as Annexure 

No. 3. 

4.3. That the applicant begs to state that as per terms of 

deputation/recruitment to Army Postal Service, the 

applicant is to serve at least for a period of 18 months and 

-in this connection the applicant had to assign a bond. But, 

the petitioner was retained in the aforesaid service for a 

period of about 5 years 1 month and 4 days instead of IS 

months bond period. During the service period under APS, 

the applicant got 6 months training and he discharged his 

duty with full satisfaction of all concern, ~e received his 

salary with deduction of GPE, PL1 and CGEL 

4.4. That the applicant begs to state that he made an 

application on September, 1999 praying for release from 

his service in APS, so that he fnight get back his service in 

Civil Department which he desired on account of family 

troubles. However, his initial application was not 
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considered. The applicant again made a representation 

dated 3.2.2000 praying for discharge/release from APS on 

extreme compassionate ground because of his family 

troubles. The authority of APS this time considered his 

application and he was released with payment of his all 

service benefit and also with a T.A. advance so that he 

could join in his parent Civil -Unit. 

A copy 'of the representation dated 

3.2.2000 is annexed as Annexure NoA 

A copy of the memo of release order 

dated 1.11.2002 is annexed as Annexure 

No. 5. 

4.5. That the applicant begs to state that he reported! to the 

Supdt. of Post Offices, Goalpara Division, Dhubri and also 

prayed for appointment in the equivalent cadre of group-D ,  

under APS. The applicant also come to learn that his 

original post of EDDA(C), EDMC under the Civil parent unit 

has been filled up by the Inspector of Post offices., Dhubri 

before the expiry of deputati on period of 18 months. The 

petitioner also made another representation dated 

27.12.2002 praying for his appointment in Group.-D cadre 

as because he has already discharged duties in this cadre 

under APS for a period of five (5) years, The: Supdt. of Post 

offices, Goalpara Division issued order dated!, 16.12.2002 to 

accommodate him under the unit of SDI(P) Dhubri. . 
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However, the respondent authority considered the case of 

the petitioner for his re-appointment but posted as GDSMD 

(Qram Dak Sevak Mail Delivery) at Borkanda EDOO in a/c 

of Bilasipara. S.O. under Dhubri H.O. but not in group-D 

cadre and rejected his prayer made vide representation 

dated 27.12.2002 by passing the impugned order dated 

3.3.2003. The petitioner ultimately joined on 16.4.2003 as 

GDSMD finding no alternative although he deserved to be 

posted in group-D cadre. 

A copy 'of the represe'ntation dated 

2.12.2002 is annexed as Annexure No.6. 

A copy of the order dated 16.12.2002 is 

annexed as Annexure No. 7. 

A translated copy of the representation 

dated 27.12.2002 is annexed as 

Annexure No.S. 

A copy of the impugned rejection order 

dated 3.3.2003 is annexed as Annexure 

No.9. 

A copy of the joining report ..  dated 

16.4.2003 is annexed as Annexure 

No. 10. 

4.6. That the humble applicant being aggrieved by and 

dissatisfied with the impugned order dated 3.3.2003 vide 

Annexure No.9 rejecting the prayer for his posting in 

V  V 
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group-D Cadre preferred an appeal dated 21.4.2003 before 

the Chief Post Master General (CPMG), Meghdoot Bhawan, 

Guwahati-1 and prayed for posting in the cadre in which 

he discharged duty in APS. But it is regretted that no 

action has been taken to that effect as prayed for and the 

said representation is still pending for disposal. 

A copy of the ap peal petition dated 

21.4.2003 is annexed as Annexure 

- 	No. 11. 

GROUNDS FOR REUEF WITH LE9AL PROVISIONS : - 

For that the learned Supdt. of Post Offices, Goalpara 

Division, Dhubri committed grave errors Of law and facts in 

passing the impugned order vide Annexure No.9 rejecting 

the prayer of the applicant for his posting in group-D cadre 

and hence the same is liable to be modified. 

For that the learned authority passed the impugned order 

without any basis or provisions of law and procedure. 

III) For that the learned authority of passing the impugned 

order has absolutely failed to apply his mind in exercising 

power to give justice without any discrimination in as much 

as of the fact that similarly situated persons who worked in 

group-D cadre under APS on deputation were subsequently 

confirmed their re-appointment in the parent Civil 

Department in group-D cadre. There are many such 

examples but the petitioner is referring one order of re- 

0 
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appointment of six (6) sepoys who worked in APS on 

\
~O. 

deputation in group-D Cadre and on return to their parent 

Civil Department were re-appointed in group-D Cadre. The 

said order was passed by Sri B.S. Bhandari Senior Supdt,; 

Bagalore. The applicant is also deserving similar treatment 

and denial of the same is serious violation of fundamental 

rights and principles of natural justice, 

A copy of the office order vide memo 

No.B2/2-9(6)/2001 dtd. 17.7.2001 is 

annexed as Annexure No. 12. 

For that the applicant during the period of his service in 

APS on deputation-  discharged his duty with best of his 

ability, sincerity and in disciplined manner to the 

satisfaction of all concern and there is no stigma, bl i ernish 

or adverse remark on his service career. The quality of his 

service was satisfactory and therefore the authority of APS 

I retained him beyond the bond period and he was released , " 

on extreme compassionate ground. All these of his service 

records under APS cannot be a ground of rejection of his 

posting in group-D cadre. 

For that the applicant submits that he is having minimum 

requisite qualification to be appointed in group-D cadre 

post under the respondent authority. The applicant also 

gained experience for a period of 5 years in group-D cadre 

post. Therefore, the action of the respondent authority in 



WE 

not considering his posting in group-D Cadre post is not 

only illegal and arbitrary but also total discrimination and 

injustice. And hence this application before this Hon'ble 

Tribunal . seeking justice and protection by passing 

appropriate direction and order. 

For that your humble applicant after discharging his 

service in a group-D cadre for a period of 5 years 

continuously under APS, non considering his re-

appointment in same cadre by his parent department 

under the respondent authority has caused extreme 

humiliation beyond his mental bearing and disregard to his 

strenuous service under Army Postal Services. 

For that your humble applicant has approached the 

authority by submitting representation/appeal but nothing 

has been paid to consider his case. The respondent 

authority ought to have considered and disposed of appeal 

petition dated 21.4.2003 (vide Annexure-11). Non 

consideration and non disposal of the same has amounted 

to be violative of principles of natural justice. 

For that the applicant was initially appointed by the 

respondent authority by order dated 29.3.93 in the post of 

EDDA@ EDMC on provisional basis. In the said order it has 

been said provisional arrangement will be regularised 

subsequently. However, it is regretted that the said post of 

the petitioner has been filled up when he was on 

IAI  
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deputation under APS and within the period before the 
M 

completion of 18 months bond period. This action of the 

respondent authority is also illegal and arbitrary. 

DO For that the applicant begs to submit that he was 

temporarily allowed to officiate in group-D Cadre by order 

dated 26.5.2003 for a period of 90 days but the same has 

been discontinued and again posted as GDSMD, Borkanda 

EDBO. This action has also caused injustice to the 

applicant. 

A copy of the order dated 26.5.2003 is 

annexed as Annexure No. 13. 

For that your humble applicant submits that status of his 

service is not at all commensurate to his past experience 

and qualification. 

FDr that in any view of the matter the impugned action of 

the respondent authority in prejudicing the petitioner's 

claim for his posting in group-D cadre is not sustainable in 

law. 

DETAILS OF REMEDIES: - 

The humble applicant submitted his representation on 

27.12.2002 which was rejected. 

- MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 

OTHER COURTLERIBUNAL: 

The applicant declares that he has not filed any 

application,, writ petition or suit regarding the present matter in 



any Court of law or Tribunal and no case is pending before any 

court. 

RELIEF  SOUGHT  FOR 

Under the above facts and circumstances of the case 

as stated above, the humble applicant most respectfully 

prays for following relief. 

That this Hon'ble Tribunal may kindly be pleased to 

pass an order altering and/or modifying the order 

No.BI/APS/111 dated 3.3.2003 issued by the 

Superintendent of Post Offices, Goalpara Division, 

Dhubri (Vide annexure-9) and further be pleased to 

pass an order directing/commanding the authority to 

appoint the applicant in Group-D Cadre post under 

the respondent authority in the interest of justice. 

To pass any other order or orders as deem fit and 

proper by the Hon'ble Tribunal in the interest of 

justice. 

9. 	INTERIM RELIEF PRAYED FOR : 

In the interim, applicant prayed for - 

Not to disturb the present service - of the applicant 

and there shall not be any bar to consider and dispose of 

the claim of the applicant to be posted in group-D Cadre 

by the respondent authority in the interest of justice. 

~7-i 
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VERIFICATION 

1, Shri Ali Akbar Sheikh, S/o Late Paqu Mehmud Sheikh, 

resident of Village & P.O. Padmer Alga Part-II, P.S. South 

Salmara ., Dist. Dhubri,, Assam presently serving as GDSMD at 

Borkanda EDBO in a/c of Bilasipara S.O. un der Dhubri H.O. do 

hereby verify that the contents in paragraphs 1, 2, 3, 4, 6, 7, 10 

and 11 are true to my knowledge and paragraphs 5, 8 and 9 are 

believed to be true as legal advice and I have not suppressed 

any material facts. 

And I sign this verification on this 	day of 

2003 at Guwahati. 

Place Guwahati 
	

Signature of the Applicant 

Date 9 ,  1 D - )41~~ 
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DEPARTI-ILITr OF POST 	
rl 

JE 	i.j9IJ17 . UV IIUST Of ~: ICi~S 	 1: :jAlo A.I ­ 783301 0Fw T~ 

-i12J)ri the' 13 	 Y I 	 Date6 at lil 

tile foliowing,  Y-D officials are bereby direct(-d to at c 

branchl iAecruiting, -Off -ice, Narangi, Guwahati -on23.09.97 for :)reliminary 

r4e'dic' ~:,illexamiiation :Eor deputation to Ari;iy ,?ostal Service. 

tiatae of UffIcials 	 Deiicination 

ka, . ,.' : '8iW-.bahada.t ­  ';kl i 	 LID14C. Bandihan&NIL 

	

l iar - Roy 	 -"J)A, Ratiadaha 2: 	:'S~ .` D 	L) K 

8 r ikba u 1 - Aade r, 8 ar ke r 	 Jharnarchar 

4; 	 idra Ch. Nath 	L--Dj~&,, 1,akhiganj r;L. iviiarel 
adfaer klya Sri Ali A~~a'r-:ik. 	 EUDA-C-LDI 1c, ..P 

~6, 	6ri,,. krishria. Kanta iihakat 	LDtiQ, .,riolan(lubi 

Sar.-ibaru 8asumatary 	 LI) Packer, Choraikh.-~la 
4 , 	"'k.. 	i;5 em  4'. 	V. 

	

Basw,tatary,_ 	 joyma. Sri,Dibiswa,4, 
C1 	 i a ,.j  a r 

	

3ri"J2ranab'  Kr. Roy'; 	 -Lithila 13huban 

lot '.' Sri:, Deo aath Ram 's 	 Li)J)A, Soraibil 

	

Ram Cinaran. Roy , 	r%. 	LD i?acke. 	~aktiashram 

Fulgilri Sri hei:ianta 13astunatary 

j3 	6ri Ajit Kra Roy 	 Chandrapara 

1 
1 
 4 	8 . ri Di pin Kr, 

I 
 Rabha 	 ED;A , joyraiakuchi 

15. 	Sri , 'Swapan Kr. barkar 	 LLI Peilagaon 

	

Rahman—Sed or - 	 EDA t  I-j i 1 okhia 1-6 	Sri 

7 	Sri ~ 'manobendra ' Roy 	 EDk to  11ahawayadviani 

bari Dazar. 4 '18. 	Sri" Shalms al, Iiaq I I.e 	 Am 
4j !JA', 

neserbhita 
190 	.5ri As .iruddin -,  6k,,  

a Pantal 6` &azad Ali Ahmed 	 Rajutit_ r_t , 
.I.. . , 	Ir­ 	~ ... , - I -'s ~ o 	- 

:6ri A. Z,~ 	 haltari 

i I-ahadeb. Ch. Roy 	 EDA '. Latibari 
4- 

EMIC, Kokrajhar 6ri,, ti,~Jiakant kjaiwiey .  
:.I 	 EI)UA, Latibari 

.21, 	Sr i,,Rakhal-Ch. Nondal 
Lo 1),,  , c , Abbayapur.1 

250 	Sri k..ai..iakhya ;.-utraclhar 
EL)I)A, 13alarbi .iita Aaoviar,,Huz3 ~3aln.. 

	

0 	4A. 	 Fekarnari Sri Abddl *dahab Sk, 	 LIJDA I  

	

8. 	Sri Joynal..  kbdin 	
Jaieswar 

_.~~_Tkbr,_IIankachar. 
29, 	 .0 

< 

c  -itd o, 

Cx 0,  

A _ A, 

Z-11 
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1.6 
2 

Aie. ap,!, 1 1 ca ti oil s o j.-  the. cnaujioates are sent herm it h. i , i ie y 
i . t a Ille thleir .  applicataons to I~RU, Naranyi. 

s at ove i1clo :,!4, i.~ 

A S S'upd of Post OL:ICL 
pa ra Division' 

	

4 	 3 3 r  
V. 

"to 
AL I 

2 	 c andidates concerned. 

'3 0 -3 Kokrajhar/ Bongaigaon Dh L-, bk I 

T e A­  8 u 

	

3 	 h 	 oa 1 para 

-ig O:E:L i ce r 13RO,, Nardngi. GuwdiaLi w.r.t. his 

	

_ 'A.3 4~ . 	Th ~ ­  Redruitli 
e t t 	p 18 2 74/R''da'ted 8'9.97 for favour o -:: in ori ,-latlo'n." 

s ar e co cc. and, 	Ae s 
R 

1, Lvet 
V,  

t4t  

C( S u pk :It If 	_Post of 	s 
Goa,para Division 

Dhubri 	183301 

AORDA 	 191. 
K  ,.,18 0 9'. 19 9 7 

7'. :1  

of 

Pos  par,~ 

 

 

S I I  
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~lf;wi fet arliv 
043TRUCTt'ONS To soujicm 

"0 

Yell n--e Wd 
of thm book.. 	 C,.IS.',Qdy . 

2, 
armFq 

'~Cvld YOU I*tc 64 book; you wAj 
to YOW hWoOdiats fn4*lry SuWor report 

0-3  rmitter 

A. _Tn2 TK qzji~ ;rrq tv ZT,-  
ib 	

, rOTT  
!A 	~-X"Tm ;* 

"' 'T' "Tc I 
You  w4l ~make no e"trks 4n  th 's b0o;C excW,  tQ s-gn' yotw 0,11M On P28?* 2. 

4, 

Y 	t.tO your superior officef ,  2PY chanZ4 In, 
P ku an  mOrded In this bek~ 

c A, , 

(Cmd. om 3?d cf~vj 

71. 

PERSONA2- CILTAIV 

No 
. 

8 -~7~:~Y071'ank.. 	T~ 

wrf qjT4 
... ALI.A 

................... ........... 

;TT IT I -.Fq 4) 	 'S 	 'A 
....... 	 ... Date of 

FTM KI 
c D,ze of birth/agi n anro!mcnt.. 

............ ............................... 

; . , tcr as the servtccs of tile 

AU k. . 
10 	PrO 	[ME 

M-1 ~ 

' '0. N 	
444WL71 

Yllizi g"... A  L 	TGJ.N4..F. ,,t Office 

QMT 	
Q MOO  ftationAk~ . '  V ... I  

A-1—C 

. ,.State ...... A. s. sAm ....... 
'qjo ~Tolzo- 64~ (qf-,vffErT)jI. A. B--64 (Revlsvc~ 

4 

r. 

70' 
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W owl 

,:om 8374290M Sep/pkr 	 orps osta unit 
md A li Akbar 	 C/O 99 APO 

03" Fen - ze'.. 
Se 4" 

To 
Officer Incbarge 
APS Record office 
Kamptee APO 

(Through Proper Channel) 

DISCHARGE FROM  APS ON  EXTREME  COMPASSIONATE GROUND 

Sir,#- 

	

1,0  With due respect and humble submission I beg to submit the 	J following few lines for favour of your kind consideration 

I was enrolled in APS on 16 Oct.1997 from Dhubri Dn 
(Assam) and TOS of 4 Corps Postal'Unit o"n 19 Feb 1998. 

For the last few months I have been facing burning 
domestic problems *  During the month of Sep 98 my wife fell 
intd love with a man of her near - relative and left my home* 
Efforts were made . by  me and my family members to bring her 
back to joi:ri me j, but to no purpose s  ultimately I had to 
divorce her.,Now father of the divorced wife has filed a 
court case against my father with an allegation of murdering 
the divorcee. As such my parents have lost their peace of 
mind and at this critical juncture they are badly in.need 
of my presence at home. Simultaneously I have also lodged 
a court case against the father of my divorced wife for which 
my presence is also required at the time of hearing of the' 
case as and when required by t1je Court of Law 4  Photocopies of dY the court,cases are enclosedf or  ready reference. 

2e Due to the above situation idpK I am feeling It very difficult 
to . discharge my duty with full concentration, In view.of the facts 
mentioned above it is earnestly requested that I may please be 
sent back to r6y civil parent unit by issuing a discharge approval 
order so that I may be able to solve my prevailing burning domestici 
problems, For this act of your kindness I shall remain ever 
Xq~IjFp~)U grateful to yous 

'Thanking you#'  
Yours faithfully #  

(Md Ali Akbar) 
Sep/Pkr 



Tol  0 	K 2r~ o to r-,) 	5j,  1 	5  3 	 0 V.- 	K 	-i dr 
F-Y 	 'r vi c 0 	C r ~ ,-j  tr c,  

t 	A.,  

N 	v 

M E F~ Fi A  N 	M 

U~ I c~ er m 	o n c 	f-h r~ p r o vi si o n. o f 	A I- 119/ 71 	3 anQ tion 	3 
h or e,-y 	a c ,') 	r d - d 	-,r 	a ~ ji 0  n  t 	of 	TA 	ad* v.--in. a e 	to 	th P 	u n d e r m (~, n ti o n e d personrel 	of ' this 	Q 	t~c e Depot.Cov 	ciii 	their 	disch-arge from 
Ap~ 	ai c ~ r e u J. ri 	to 	th ~ ,, ir - Ci. vi 1 	p ar e n t 	uni t 	as 	noted 	agai n s t oach 

5 er,  N o 	r my 	ank 	& N ame CL A 1, U ni t 	Amo-Un t 

n 1. 	J rs 	162714 L 	S u b 	.3idhi 	ChanO Patiyql 	RS 	5Q 1 ~ 13.1- 
SSFIC1,9 H.ami3tpur 	Dn 
H 1 t-ii a.,  p ur 	(H P 

02 , 	0 	604 4 /21  r., ! 	I 	a t ap 	S i n gh 	Ph ar a in,~ a! a LE4 n 	Rs - 4C, r 0/-, 
D h ar im s a'l a 

03 	k] ) 3 L 	4 	i , i 	W 	V 	P,-Idghana, 	N ~I n  dod 	On/Hi ngo1I--,Rq 4 np,01-, 

04 	('-137j65j- U*. IJC 	Mu ,~ i 	Ll- ~j 	S'ah 	a, ojpu.., 	Dn 	Ar-,ah 	P,,,,, 	4pCO 
(su["! , 	of- PCs) 

-0 5 	0' 3.  7 54 0 6 N 	LI C 	Binhd Sah 	KcIk ata,--RMS Dn 	Rs 4 0 P, Cl/- 
K o 1k. a t a 

nei 	31 . 	NK/VM R, 	m K e,  w a-I 	PM- Gor akI 	ur-40 	4. `37 	 p 	Rs 	2  5CI 0/- 
'7 3 7 394 r K' S ep 	CK 	a ch .  bh ai- 	Uar ,-Th a Cj 	 Rs *25qC/- 

War dh a 
0 3 74 2 0IQ M Sep 	1 11,i 	Akbar 	SK. PM-Dh LJh r i -H G 	Ps 	2 5n FY- 

(R~ 	Tw on ty' 	ud gh t 	th,'CUSalhd 	flivo hun Jrod only) 	Rs 	2 01  5rI r~ 

2. 	Th. c 	d v',3n d c 	wi 1 	b C, 	djustA -iir 
. 
nigh 	tho r'egulat 	TA 	bi 11 submitted 	by .14--he injividual 	wiJhin 	six 	mcrnt~,. 	frcm 	the date on 

whi a,-) 	the p ayment 	h-3 	beQn 	made 	to 	hir. 	In 	if 	n L'If! 	f ai 10 t c 
submit 	t~ oir 	61 ai ms 	wi 

 ' 
th i n' tfi c 	s t ~apul L ~ t'~ I 	rj c-  d 	t~~(-, 	advance ,  will 

b o 	r o c o v c r a T~, i,,, 	no 	I UI,,IP S UM, 

V~- - 	Ab-'ah am) 
n r 

LC Depot Coy 
tr  j-~u  ti  0  n  3 	 f 	C o mm. an dhn f 

Ac ,,.-aunts Sec 	 N -Igpur 
22 4 	71,be 	or ar, r a ~ , gin g' p ray In c r 
5 	'l C 	C  6 - 13 Civil -,jrlite' crncorned 
141- 21 	 22 29 	of the individual 42-  

35- 3 5 Sp or c/C fi C~, cOQ Y. 

01" 
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Annexure-6 

To *  

The , Supdt.of B.O.,Goalpara , 

	

Dated at Padmer Alga the 	/02 

Subs- Prayer for appointment 

Respected Sir #  

Most humbly I beg to state that I was working 

as ED DA C. F, 33KC, at Padrner Alga B- 0- in account with 

Alongang S. 0. from 15. 10. 1993 to 15. 10* 1997 . That 22* 

Sir,,during that period I had applied for the post of C-* r* D, 

under APS through your good office and my condidature was 

accepted and I was appointed in the cader  of Gr*Dunder APB 

That sir after expiry of my bond period in 18 moths (as 

per pay Book) I have been released from the post of Group (D) 

vide Major 0. C, Depot copy letter no 50 10 A--4 Dtd. 20, 11*0 2 

(copy enxlosex) that 8 irO I h ave been returend back from 

the APS on the day of 24th Nova/2002* 

Under the ~bove circumstances it is requested 

to look into the  matter _personally and arrange to privide 

my any 
. where under your kind disposal at your earlisest* 

Fbr this act of kindness I shall remain ever grateful 

to you* 

Yours faithfully 

Scl/-Illegible 

Enclos- As stated * 	 Dt* 2*12* 0 2 

J 	1, 



MWAnMENT OF POST9 9  INDIA 

From 8 - 	 TO I- 

Supdt o of Post Offices 	The SDI (P) 
uoalpara "Ivision 	Dhubri 

Dhubri - 783301 

No* al/APS/III 	 Dated at Dhubri the 16- i2-2002 

Sub s- 

	

	Discharge from APS-'case of Sri All Akbar sk 
Ex-EDDA-Cum-EDHc o  Padmer 91ga HoO, 

Sri.- - Ali Akbar. Sk. kx-E1)DA_cum_F.1)mc.. Padmer Alga' . B * Q, 
has been discharged from%Army Postal Service on 20.11o200a., on 
extreme COmpassionate-ground 	said Official is hereby' allot 
ed to , the Unit 0f'sj)j(p) q* Dhubri., 

Kindly take immediate necessary' action f9r posting 
of the said Official in the justified Vacant (;I.)S, post of your. 
Unit* 	 1 : 	 IL 

Pup dt 	0 9 ri 00 
uoalpara DivIsion 
Uhubri 7833UI. 

opy to I -  Sri Ali ^Mar ,  Sk, C/O Ahmad All Sk Vill'  PiO'fiqW. 
PaChOr Alga, Via- AlQmganj S.0 Dist.- Dhu4ri,for ,  .- 
1nfo=atione , He, will please contact the .31 ~10)*'Dhubr4l 
for his postingb 

S-updt j o 	 CC  
Uo 61pare Divislon. 

Dh.ubri 	783301. 
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AnnexuLe No.8 

Translated ~opy 

TOY  

The Superintendent of Post Offices, 

Goalpara Division. 

Dated : 27.12.2002 

Sub : Prayer for posting in Group-D Cadre. 

Sir, 

It is most humbly submitted that while I was serving as 

EDDAC-C-EDMC under Pamer Alga Branch Office I applied for 

Group-D Cadre post under APS and ultimately I joined as Group-

D on 15.10.97 under APS, In this connection I would like to 

mention here that I have been discharged by letter No. 5018/A-

4 after completing 5 years 1 month and 4 days continuous 

service in Group-D Cadre under APS. After my release from the 

said post I represented your honour on 2.12.2002 praying for 

posting and in. pursuance of said prayer your honour has issued 

order to the incharge officer of Dhubr 
I  
i Sub-Division (SDIP) to 

allot a post for me. 

Therefore it is fervently requested that your honour would 

be kind enough to appoint me in group-D Cadre since I have 

already served more than 5 years in group-D Cadre and this is 

my only humble prayer and thus obliged. 

Yours faithfully, 

Sd/- Md. Ali Akbar Sheikh 

APS, Pad mer Alga, B. 0. 



I 	I , 

I 

Fr 	 o 

of Post (Ii-tices 	, ~hri Ali 
L: ,) ,g 1 P a r -i 	Di vi Fion 

	

Dhu)-~ri 	T~ 3301 	 PI ~1 111r~ r I'Ll"I'a H.U. 

Ho. j31/jks/I1I 	 Dj t n d at Uhi.ibri the 0 3-03-2003 

Sub 	 ACCOMnodation in the Post of Group- 'W after 
dir,charge from M)S on. 	 qrrmwl. 

ilef 	 Your application dated 2/7-12-2002. 

Your request for appointment/postill-i in tile (3roup-L) 

posL can n( , U he acceded to. 

Please'contact th(I 3DI(P), Dhubri i1juji(idiately for 

your posting as ordered . vide this office Letter of even no,, 

dated 16/12/2002. 

Supcit, of Post Offic( -  ~ S 

Goalpara Division 
Dhubri - 78330le 

	

co,.~y to 	The'SDI (P) Dhubri f or- inf or-M.-Ition and takilig 
necessary action as per order vide this Office 
I Letter gited above. 

S11f)(it. 'of post Offices 
Goalpara Di vi s i o n 
Dhubri - 783301. 

V 



Ann  Mre_- IQ 

To *  

The Inspector of post (P) Dhubri 

Dated Barkanda E60, the 1194*03 

Subs- GDining report* 

Refs- vide your letter NO.B.J/AP`S/III dated 

16. 12. 20 0 29~ 

With reference to the subject cited above 

vide your Mew B-1 -APS/III dated 16.129020  Sri Ali At 

kkkbar Sk, S/o Ahmed,Ali Sk, vill padmeralga P.O. -D0, has 

goined, in his post as EDat Barkanda B*O. on 16.44 * 03 at 10,6 00 

A. M, 

Copy to$- 

is 	SPOS D hubri for information., 
Postmaster Dhubri 4/o ,  

BPM Bark and a ED Brq  Off ice.. 

4. 	Sri Ali Akbar Sk,4/o Mmed Ali Ske  

5, 	Office Copy 

Sd/-Illegible 

Barekanda BO. 

16.4*03 

I VrVe", 

U 

. I i 	i" 



'af- 

To~ 

TIle Chief Post Master Gelie'ral (CTMC;) '  
Meglidoot Bliawan. GuwWiati-l. 

Sub Prayer for posting in cliollp- 1) 	 Dated: 21.4.2003 

Ref: (1) Order dtd. 16,12-2002 issued by the Supdt. of Post 0 lees,  0 p ,  
Division. 	 ara. 

(1i) Order dated 3.3.2003 issued ky the Supdt. of Post Offices, Goalpara 
Division. 

Sir., 

Vith reference.- to tile sukiect cited above it is most humbly beg to state 
and submits that I was Senring EDDA(C) EJ)MC since my joining on 29.10-93 at Padmer Alga),A)BO. I was selected for deputation to APS in (ironp-D cadre post 
and joined there and continned as such till I have been released on November, 2002 oil ground of illy fanfily troubles. 

'That Sit-, I have *q)plied foi- illy posting under the parent Civil  Uni t III Q-oup-D Cadre. I have been con-sidered for die post of GDSMD at Borkand but- Illy representation dated 27.12.2002 1)1 .wyillg  fol- pos  ing  ill  (, . t 	"houp-D Cadre hm been rejected by the supdt. of Post Offilces, Goalpara Divisqion. 

Tilel-efore, it is prayed that your hollour would be kii-d enough to do the needful wild be plewed.',to 	an  01 . e  
Oblige. 	

A .,. to NI)oint me it,  group-D cadre mid thus ,  

Yom faillifilly, 

GDSN4D, Bork=6, 
Under Dhubri H 

El 
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Dn., 
I 

D'it,-.1`1 at- i3ang-: ~ lo-rc,  - 1560 02") 	the 17 - V - 01 
.0:=O=O-=o:- O= f)-0=0=0=0=-C.)=O=-, C)=O'=0=0=0=0=0=0=0=0=0=0 =0 =0 = 0 

In accordanco witb th-,:-,  ordlorf; c -, nt;~inr, d for conficmation in OM 
- 18043/-1/96-~stt(D)  dat-~:~d 2F1)-3,-B,8 -f)f D , :, partrllf~ nt of pers ~ - nn3l 

& training, Govt.-  'r--F—fn~-i a 	D ---'.B1h,-ndary, Sr. sup,-It. of Po s t 
O f Eicos, Pangalor -~ E;~ st I)n., 13- 	 500 0 25, liavinri 1z)c-cen 
satisfied with r.-gard t( ,  tho. quality (If 	 ~-:)nd cha- 
recter, her(--,by c ,--)nfin-n---the un(-qeni, -:, ntian(-,,d offici-.-Is who ore on 
doPulzation at APS, in thr,  cadrc- 	Grouplrj ,  in thc~ pay sc;~ lc of Rs.255 0-35-2660-60-3200 t  with 
inst their name 	

.-f, --ct fr-m the date m. , ntionc-d aga- 

Nam..-, ~ r(q (1-signpition 	 De -to ~)f 	Datc rf Nn., 	 rit ry 	c-nfirmation 

I 

1. G.S.Prasad 
6374457- M R S(,,p. 

,--,2'. B.A.Mohan 
8374455-F R Sc~, p. 

M-Mahr:sh 
8374459-X R Sep. 

A.V.Srinivasa Murthy 
.$374466 N R S,:-,p &  

T-71nirhmarayappa-
83 .7 4453'-W R 

R.Gopi -
~8374474 R Sep 

.2V-11-97 
	

27-11-1,999 

27-11-1997 
	

27-11-1999 

27 - 11 - 1L 997 
	

27-11-1999 

27-11-1997 
	

27-11-1999 

27-11-1997 	27-11-1999 

1-12-1997 	1-12-1999 

Cr>,Py to; 

r The Office I/C. P&T Adi-nn, Cell,C/o 56 APO KImp4- L-ec, 
2. Sh ri 0. N. Ch atu 

. 
rv'

. 
 e'di f  Capt. 1 Off- iC(-jr Commanding, 3 Air FMN*  POStal U'nitC/o 56 APO.. 

3* Shri 598-GondanL-, DM Sub Offg. Officer Commanding,88 S-ection tase Poot Off jdo,- C/o 99 APO. 0 
Shri N-Pitchat j  Capt., Ad.mn,, Office.r ~ fcrcjommandant #  I Kendriya base b ,;-R O'hato 	C(-~rjtral fic--isc- po; (-- ~b  56 A~)Oj, 
Shrl AjSr~j~4.r' 	M' e"  a~ , 	jo.r, Ofr-icer Conpandl'ng', 2 A-nu Div. 
Postal Unit, C/O 99 APO. 
Shri Man 

' 
ohar Ram, 

- 
CaPt 

. 	
0 . f f ic-r, Co 

. 
mmand 

 I 
irig, 31 Sub A rea' 

. 
Dak Ikai, 31. , Sub Arr-a Postal Unit,c/o 56 APO. 

Official s . 

8B/PF-pf the orfficl,2 1 s . 
.9. The ASPOIS I/cp' BG East Sub Dn.I,II and III, 

Accountant D.'O. 

0 f f i C C*' opy. 

B.~~ BUA1116,",RY 
Senior S.uperintenaent. 05  

I 
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"'I'l ( I OF TI IF I NSPFC - 1 ()I) ()I'- jq )S , I -S ~ 1), 
1  
- 
1]131 ZI SU 11-  1)1 \,/;ISl()N 

M- It 1131Z 1-7813)(vi 

1  Ilc follOWIll-,—~ -order ,'~ ilr~' I*SSLICd III 111C III t(-I' (' S l of sel-\.Icc 

I 	Sli Ali 	\kbar Sheikh. (~ I)sNll)_ 1101- kanda LD13 .() '111 iWO):111! \~ Ijlj Bilasipara 	S 0. under DIILIbI- 1 11.0. %~ III oniciate its (-'rotlp-l) Pzick
~ -i al Bilasipara~ S,O. a0a' 1.11st the vacant post to[ .  a period of 90 (\'')CIv) days With IIIIIIIedlate effect. 

2. Si-i Ali Akbar Shelkh, (jDSMI-)..I3orkan(Ia 1:1)130 %v -ll I .ep() ,,, to 111 ~~ S  

Bilasipara S.O. immedlatek.-  hitn(fi 
1119.01, el - 	GDS charu e  to it Sullabie 

110111111nee at It's own nsk and responsit)'i I 
itV 

I i nderstandillul 

Said oll"Iclating and noullnee 	 IS j)LII -eIV temp ol -~ 11 - \  jjjj ~ j 	I )C  'terillin,med b\ - ,the t ill(j el - s * I"lled al-aliv little \~ Illlotlt it ssigning ally reason 

df ro ,~ % 

'Cop.% 

NIS M IMaster, Dhubrl I-I ca(i ()Ili ce  f ,  01. 1 11folAllatioll and flecessmA  dCH011 SPM, Bilasipara.S.0, 	1`6i'mat i 0 l' (")(I stiltable acti011. 
,/~ PNM ; Bork- anda E0130 I'Or 	 alld SUltable actioll 

She'k- It, ( jI)s .,%jI) Akbai 	1 	
"DI30 who wIl SLIhIIII1 Borkanda 1 1  

PdOiCt.dars ol'the ljonimee inime(flatel
.v lot- I'avour ol'approval Personal.File oftli -c~ olj ~jcljj l 

0 	Office CopY. 

'Tot1 1 q6 a 8 f~o f r 0 'z t 9, 
U.; 	Sub-Di ~ , ,aiuv 

1 UH 1-783.101 


